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IN THE. CENTRAL ADNINIS'rRATIVE TRffiONAL, JAIPUR BENCH, JAIPUR. 

* * * 
Date of Dec is ion: 8 .a .2 000 

OA 51~/99 

Gopi Chand,· Jr.Shop Supdt. O/o Chief works Manager, Loco 

vlorkshop, W/Rly, :.:I~ Ajmer. 

... Applicant 

v/s. 

1. Union of --Incfia through General JYT.anager, W/Rly, 

·~IDoa. Ch urchgate, Mumba i . 

2. Chi~ f tt:rorks rvr.anage~, Loco workshop, \~ /Rly, Aj mer. 

Dvl.Personnel Off'icer, t-'1/Rly, Ajmer Dn~,Ajmer • 

• • • Res,pondents 

CORAM: 

HON 'BLE ttlR .S .K .AGARWAL, .MEHBER (J) 

HON 1BLE rJ.R .N .• P .NA1/>JAN:I, . MEMBER (A) 

For the Applicant l·'Jr .J. K. KP. ush ik 

For the Respondents • • • Ivlr .R .G .Gupta 

_0 R D E R 

I 

PER HQN 'BLE MR .S .K.AGARWAL, JUDL .!-'!EMBER 

In this· pA, relief sought by the applicant is to 

quash the jmpugned charge-sheets, at .Annexures A/1 & A/2, 

and order dated 31.7.99, at Annexure A/3, rejecting the 

. claim of t:~ leave enca.shment and to direct the respondents 

to release all the ret iral benefits i.e. pens ion, DCRG, 

leave encashment, commut~t ion of pens i ::m etc.· Alternative 

prayer has a)so 'been sought to direct the respondents to 

finalise the disciplinary proceedings instituted against the 

applic:.::.nt within two months and to allow al-l conseq'.lential 

benefits·. 

2. Re;> ly vias 'filed. In the ·reply it is admitted by tne 
/ 

respondents that charge-shee-ts are given to the applicant 
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which are pending in inquiry. 

3 • Learned counsel for the applicant submits that against 

·the charge-sheets, at Annexure:? A/1 and A/2, inquiry has not 
; 

been completed since 1995. He submits that necessary d.irect ion 

mc:y be given to the respondents to complete the disciplina_ry 

inquiry against ·the applicant \vithin a specified period. The 

learned counsel for the applicant does not _press the pr~yer 

of leave encashrnent and other\ ret iral tenef ij:s at this, stage. 

4 • Heard the learned counsel for the parties. 
) 

5. In· view of the averments made in the OA ·and reply 

filed by the respondents, it is just and proper to direct the 

respondents to complete the disciplinary proceedings pending 

against the applicant as expeditiously as possibJe. 

6. VJe, therefore, dispose of this OA with a direction 

to the resporidents, to complete the inquiry pending against 

the applicant in purs ~ance · of the charge-shee-tA at Annexures 

A/1 and A/2, x~ within six months from the date of passing 

of this order. The appli:::!ant is also dir·eG:ted to cooperate 

in .:the inquiry proceedings so thct inquirJ may be completed 

" ,~,ithin the period so fixed. 
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{N .P .NAvJAi-1 I) 
HEHBER (A) 

No order a·s to costs·. 
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~~R\AJAL) 

l'\EH32R (J) . 


